DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE SHAREHOLDERS OF

WELSPUN GLOBAL BRANDS LIMITED

Registered Office: Welspun City, Village Versamedi, Taluka Anjar, Kutch Dist, Gujarat- 370110, India Telephone No: +91-2836-662222; Fax No. +91-2836-279010; Email id: companysecretary_wgbl@welspun.com

VOLUNTARY OPEN OFFER FOR ACQUISITION OF UP TO 14,50,000
(FOURTEEN LAKH FIFTY THOUSAND ONLY) EQUITY SHARES OF
WELSPUN GLOBAL BRANDS LIMITED (“WGBL” / “TARGET
COMPANY”) FROM THE PUBLIC SHAREHOLDERS OF THE TARGET
COMPANY (OTHER THAN PROMOTER AND PROMOTER GROUP OF
THE TARGET COMPANY) BY KRISHIRAJ TRADING LIMITED
(“ACQUIRER”) ALONG WITH WELSPUN MERCANTILE LIMITED AS
PERSONACTING IN CONCERT (“PAC”).

Definitions:

trade practices by the market participant and his associate entities
(“SEBI Order”). The SEBI Order, inter alia, directed that Welspun
group promoter entities, as mentioned in the SEBI Order, shall not buy,
sell or deal in the securities of their own companies and their listed
group companies in any manner whatsoever till further directions.
These directions were passed against the entities pending
investigation and without hearing the entities.

Subsequently, SEBI completed investigation and vacated the
aforesaid interim directions vide its order dated March 16, 2012.

representing 22.67% of the total voting share capital of the Target Company.

2.4 The Acquirer and the PAC are part of the Promoters of the Target
Company. The present Offer is being made for consolidating the
Promoter’s shareholding in the Target Company. The Acquirer and the
PAC plan to continue to operate the business of the Target Company as it
has doneinthe past.

2.5 As mentioned in paragraph 1.2.7, the Board of Directors of WGBL at its
meeting held on May 07, 2012, inter alia, has, subject to approval of the
Stock Exchanges and sanction of the Hon'ble High Court of Gujarat and
any other approvals as may be necessary, approved the Scheme

Regulations.

7 TENTATIVE SCHEDULE OF ACTIVITY PERTAINING TO THE OFFER

1 | Date of PA Friday, July 13, 2012
Date of publication of this DPS in newspapers

2 | simultaneously with submission to SEBI, Stock Exchanges
and the registered office of the Target Company

3 | Filing of the draft letter of offer with SEBI

4 |"Last date for public announcement of a competing
offer(s) being made
Last date for SEBI observations on draft letter of offer

5 | (in the event SEBI has not sought clarification or

Friday, July 20, 2012

Friday, July 27, 2012
Friday, August 10, 2012

Tuesday, August 21, 2012

For the purpose of this DPS, the following terms would have the meaning, 1.2 TargetCompany: S between WIL, WGBLand WRL. additional information from the Manager)

assigneq respectively, as below: ' . 121 The Target 'Company, ngspun.GIobaI Brands Limited, is a listed 6 | Identified Date* Thursday, August 23, 2012

a) “Equity Shares” means fully paid-up equity shares of the Target Company company, incorporated in India on January 19, 2000, under 3 SHAREHOLDINGANDACQUISITIONDETAILS T Date by which Tofter of offer s 1o be nosed 1o Tha saut

of the face value of Rs.10/- (Rupees Ten Only) each. CompaniesAct, 1956 as Banshika Trading Private Limited. The Target The current and proposed shareholding of the Acquirer and the PAC 7| rareriidors of tha Target Companyp Y] Thursday, August 30, 2012

b) “Offer” means voluntary open offer made to the Public Shareholders of Company’s name was changed to Welspun Home Brands Limited inthe Target Company and the details of their acquisition are as follows: g | Last date for upward revision of the Offer Price or any Friday, August 31, 2012

WGBL, to acquire up to 14,50,000 Equity Shares, representing 13.84% of w.e.f. December 24, 2003. Subsequently the name was changed from Details Acquirer PAC :_””tezsf ”f‘ O“efbi'ze by the ndevendent
i i i i Welspun Home Brands Limited to Banshika Trading Limited on No. of Equit % No. of Equit % ast date lor public arnouncemert by ine Indepenaen
iy PGBk staprceofReAZperbVPRLD b 5. 2005 and fom Bansika Tading Limited to Welien | M| | o ks e o Tl a0 oy St 82012
c) “Promoters” means promoter and promoter group of the Target Company, International Limited on July 21, 2006. Subsequently, the name was | . o) 731008 “fotal voting 1643417 lotalvoling | Company for this Offer i i
including the Acquirer and the PAC holding Equity Shares. The list of changed from Weltex International Limited to Welspun Global Brands | gaa(e) - Equity Shares|  Share Captall gy 'gpore| - share capital | 10 ﬂi‘ﬁe"ﬁﬁﬂﬁiﬂ‘é?s"iﬁg?é?rﬁ’.i”'o”é’s? s e erannt Wednesday, September 5, 2012
individuals/bodies corporate, forming part of the Promoters, as per latest Limited on June 23, 2008. The registered office of the Target Company °”?;§;ap’§§; Oftgiﬁggﬁty 11 Date of commencement of the tendering period Thursday, September 6, 2012
Clause 35and their respective shareholding, is stated as below: Blsl,?cgtﬁgr:tt %‘%i%nl%g* _I\_g:lﬁl%e)ge{szasgg(gégglzuzka Anjar, Kutch Shares acquired between the N/A N/A N/A N/A 12| Date of closure of the tendering period Thursday, September 20, 2012
Sr. No Name of the Promoters No. of Shares | %age holding ) - ) ) . - - . PA date and the DPS date icati iechi [ - |
1_| Welspun Fintrade Private Limited 26,41440 2522% | 1.2.2 In May 2009, a composite scheme of arrangement in the nature of [ Post Offer shareholding () 2524425 Eout Sharest 13 g:;?ngfnf‘;;”g;‘;’;:gZ'r'ggoﬁfgoﬂﬁg“a"cfgu?f:;g}]aa”rgz and Friday, October 5, 2012
g w::zgﬂg \A,Av?r:tc::ﬂli(emtglted 1222‘7‘11 11‘15223: Demerger under Section 78,.100., 3.91 and 394 of the Companies Act, ﬁr;kl?rilutgg b:;Lsr, glf):irr]] 10°tfh . 3651% of thqe to);al voting share capital of the Target L 14] Issue of post Offer advertisement ‘ __Friday, Oclober 12,2012
4 Krishiral Trading Limited 731008 698% 1956 between Welpsun India Limited (‘WIL"), WGBL and Welspun g day a 9 Company* The Identified Date is the date falling on the 10th working day prior to the commencement of the
: W”eslsgj# Fr|an ;:ge LTFL ieied 00 0.470/0 Investments and Commercials Limited (‘WICL”) was sanctioned by t/enderlng period) tendering period, for the purpose of determining the shareholders to whom the Letter of Offer shall be
: 4% N7A-Not Appicab :
6 | Methodical Investment and Trading Company Private Limited 699 0.01% the Hon'ble High Court of Gujarat vide its order dated 8th May 2009. Notes;o* Tg;e) /E’?or;oters, assuming 100% acceptance under the Offer, shalt hold 78,51,689 Equity sert
g wz:zgag Ssytf;flxlj'nfggzd 1?3 8880;: Under this scheme, the marketing division and the investments and Shares, representing 74.95% of the total voting share capital of the Target Company, post the Offer. 8 PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON
9 | Welspun Zucchi Textiles Limited 10 0.00% treasury division of WIL got transferred to WGBL and WICL  ** Directorsof theAcquirerandthe PAC donot hold any Equity Shares except those mentioned below. RECIEPT OF LETTER OF OFFER (“LOF”)
10 [RadhikaGoenka 18,260 0.17:/0 respectively and in consideration thereof, the then equity “List ofDirectc_)rs of the Acquirer and the PAC holding Equity Shares i§ as under: 8.1 All the Public Shareholders, registered or unregistered, except the
o K Soerka jonty wih Dipal Goerka o S shareholders of WIL got 10 equity shares of WGBL and 5 equity | Name of the Director [ No. of Equity Shares Acquirer, the PAC and the Promoters, owning Equity Shares any time
13 | Dipall Goenka 65,460 062% shares of WICL for every 100 equity shares of WIL. SR Sorar T 5 before the closure of Offer, are eligible to participate in the Offer.
14_[ Rajesh Mandawewala 3 000% | 1.2.3  Postthe composite scheme of arangement in the nature of Demerger | pp¢ 8.2 LOF specifying the detailed terms and conditions together with Form of
Total 6401689 o111 in May 2009, the Equity Shares were listed on BSE and NSE on July [ Dipali Goenka [ 65,460 Acceptance cum acknowledgement ("Form of Acceptance”) will be
d)“Public Shareholders” means the equity shareholder(s) of the Target 25,2011. Rajesh Mandawewala HN 3 dispatched to all the Public Shareholders whose names appear in the
Company other than the Promoters. 1.24  The Target Company is engaged in the business of trading and exports Register of Members on Thursday, August 23, 2012, the Identified Date.
of home textile products and holding and promoting of various brands. 4 ~ OFFERPRICE _ 8.3 Persons who have acquired the Equity Shares but whose names do not

This Detailed Public Statement (‘DPS”) is being issued by Prime Securiies  1.2.5 The authorised share capital of the Target Company is Rs. 4.1 TheEquity Sharesare listed on BSE and NSE. . appear in the register of members of the Target Company on the Identified

Limited, the Manager to the Offer (“Manager”), for and on behalf of the 25,50,00,000 (Rupees Twenty Five Crores Fifty Lakh Only) 4.2 Based on the information available on BSE and NSE, the Equity Shares Date or unregistered owners or those who have acquired the Equity

Acquirer and the PAC, to the Public Shareholders, in compliance with comprising of2,55,00,000 Equity Shares. The issued, subscribed and are frequently traded on both BSE and NSE, during the 12 calendar Shares after the Identified Date or those who have not received the LOF,

Regulation 13(4) of the Securities and Exchange Board of India (Substantial paid-up capital of the Target Company is Rs. 10,47,54,960 (Rupees months preceding the month in which the PA has been issued. The may also participate in this Offer by submitting an application on plain

Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent Ten Crore Forty Seven Lakh Fifty Four Thousand Nine Hundred Sixty maximum volume oftrading is recorded at NSE during the preceding sixty paper giving details regarding their shareholding and confirming their

amendments thereto (“SEBI (SAST) Regulations”) pursuant to the Public Only) comprising of 1,04,75,496 Equity Shares. (60) trading days from the date of the PA. ) consent to participate in this Offer as per the terms and conditions of this

Announcement (‘PA”) filed on July 13, 2012 with the Bombay Stock Exchange  1-2.6  The Equity Shares are listed on BSE and NSE and have been 4.3 The Offer Price s jusfified, taking into account, the following parameters, Offer as set out in the PA, this DPS and in the LOF. Alternatively, such

Limited (‘BSE”) and National Stock Exchange of India Limited (“NSE’) frequently traded within the meaning of Regulation 2(1)(j) of SEBI as setoutunder Regulation 8(2) of the SEBI (SAST) Regulations: holders of Equity Shares may also apply on the Form of Acceptance in

(hereinafter collectively referred as (“Stock Exchanges”) and sent on July 13, (SAST) Regulations. (e} The fighest neqolisted poe per ecuy shate of e Terget Company or relation to this Offer annexed to the LOF which may be obtained from the

2012 to Securities and Exchange Board of India (‘SEBI’) and the Target 1-27 WGBL has informed BSE and NSE, that the Board of Directors of SonounoaTant of a open ofer - ecing e colgaton o make apuble | NA SEBI website (www.sebi.gov.in) or from Link Intime India Private Limited

Company at its registered office, in terms of Regulation 6(1) of the SEBI WGBL atits meeting held on May 07, 2012, inter alia, has, subjectto [ (b)f The volume weighted average price paid or payable for acquisitions, (‘Registrar to the Offer”). The application is to be sent to the Registrar to

(SAST) Regulations. éppr:t)vafl %ftlhe tStoc(l; Excha?ﬁ;es and sar;ctlon of thebHon'bIe High e e oo e P Curng hefity o (52) weeks | NA the Offer at the address mentioned below in Paragraph 10 50 as to reach

ourt of Gujarat and any other approvals as may be Pecessarx, ()| The highest price paid or payable for any acquisition, whether by the the Reglstyarto the Offer_on or before 5.0Q p.m. on the date of closure of

1. ACQUIRER, PAC, TARGET COMPANY AND OFFER: approved a composite scheme of arrangement (the "Scheme") Acguireran /orbg_thetﬁAgy, during the wenty i (26) weeks NA the tendering period of this Offer (as mentioned in Paragraph 7), together

11 Acquirer/ PAC: between WIL, WGBL and Welspun Retail Limited ("WRL"). According mmedlalely precedng the Cate ol e T4 : : with:

111 The Acquirer, Krishiraj Tradiqg Limited, was incgrporated on March 4, to tlhe Scheme, WGBL will bg merggd into WIL, the marketiljg (d) ZPS ;0“(%?); t\;vaeé?r:ﬁeéia%?rrﬁ%ee gllaatgiitpprggg 3; gtuétyd ggag??hfgrpi paesrlod Re.30.11 8.3.1 In case of registered Public Shareholders holding Equity Shares in
1992 under the Companies Act, 1956 with the Registrar of business undertaking of WIL will be hived off to WRL and certain tradod on the NSE, bend he slock exchange where the maximum.. o physical form, the name, address, number of Equity Shares held,
Companies, Maharashtra (Mumbai), as Krishiraj Investment and overseas investments of WIL would be transferred to WRL. volume of trading in the Equity Shares are recorded during such period number of Equity Shares offered, distinctive numbers and folio
Finance Private Limited. The name was changed to Krishiraj Trading Consequently, WGBL shall be dissolved without winding up and the VA -NotAppicable number together with the original equity share certificate/s and valid
Private Limited with effect from July 29, 2004 and subsequently name of WRL would be changed to Welspun Global Brands Limited. . . . transfer deeds. Unregistered Public Shareholders can send their
changed to Krishiraj Trading Limited with effect from August 16, 2004. Appointed Dae forthe Scheme is Apil 01, 2011. Upon the Scheme 44 . Ral Kumar Jai, Chsr‘ef.dﬁm;gé%gga”déhe;‘a‘”tt";yB‘;‘;‘d'ﬁrl°th9 application in writing to the Registrar to the Offer, on plain paper
The corporate identity number of the Acquirer is coming into effect, each shareholder of WGBL will get 1 fully paid-up Ecqw;ey, e'a\lvmg :/Iml edrsvl\p; to. Murb an 480'%%: e ?t_?n ?‘ stating the name & address of the first holder, name(s) &
U65990GJ1992PLC050965. Its registered office s located at Survey equity share of Rs. 10 each of WIL for every 1 fully paid-up equity share vershine Nagar, Malad (Wes), Mumbai - , Vide certiiicale address(es) of joint holder(s), if any, number of Equity Shares held
No. 76, Village Morai, Vapi, Gujarat- 396 191, India; Tel No: +91-260- of Rs. 10 each heldin WGBL. number RKJKTL/CERT/24/12-13 dated July 12, 2012, has cerffied that number of Equity Shares offered, distinctive numbers, folio number,
2437437, o o . 1.2.8  Thekeyfinancial information of the Target Company is as under: g:gTli':tli?:sn?s%522(:(1)TF&?)Z:SST%?:WR%SSEESEIi (\/ze)nog’asiEeBé)Sﬁ?JQ together with the original equit;/ share certificate(s’), valid share

- . . P e (Amount in Rs. Crore except EPS) 0L, - ;

112 TheAch|rer|s enggged inthe business of rading in commodities and [Financial Year|Financial Year |Financial Year [Financial Year fully paid-up equity share of the Target Company. :LanSfer: d?]eds ?f:]d the or!glr&atlhcqntEract.trloéi(s) |ssue(;i/by ther:)r(:ﬁer
investmentin securities. . . Particulars ending March | ending March | ending March | ending March| 4.5 To the best of the knowledge of the Acquirer and the PAC, there have been rough whom they acquired tnetr =quily shares and/or such otner

1.1.3  Theshareholding pattern of the Acquirer, as on date, is as under: 31,2009 31,2010 31,2011 31,2012 ' P - . documents as may be specified; or

o T Tl no corporate actions in the Target Company, warranting adjustment of ! . - .
Category No. of Shares| % Holding St:ngf’,lodne o Audited co}; dited L-St-t dR o relevant price parameters 8.3.2 Inthe case of Equity Shares held in dematerialized form, Depository
udite udite uaite Imited Review| . el g " i i A

Promoter and Promoter Group Total Revenue 319.14 2,172.50 252274 248707 | 4.6 There has been no revision in the Offer Price or the Offer Size as on the fartltcr:pantltﬁ D: )t name, DP 'd‘f“:;‘y.i bfetr;]efﬁry aC.COLtmt ?umbfr
Dipali Goenka 4,400 88.00 Net Income/ (Net Loss) 058 (11.46) (14.24) (77.98) date of this DPS. An upward revision in the Offer Price or in the Offer Size fogether with photacapy or countertorl of fhe celivery Instruction slip
Radhika Goenka 50 9.00 EPS (Rs. per share) 1766 (11.63) (1359) (74.39) if any, on account of competing offers or otherwise, wil be done at am} in off—mgrket modelduly acknowledged by the DP fqr transferring
Rajesh Mandawewala 50 1.00 et forth Shareholder (1.53) 10167 102.06 NA. time prior to the commencement of the last three (3) working days before tb; Equ |:yDShare:ts n I\avour (:f the spﬁc;)al tcr:epaanrzl actcotjhnt
Vanshika Goenka under guardian Dipali Goenka 25 0.50 N.A.-NotAvailable the commencement of tendering period of the Offer, in accordance with gﬁpec!ah he;;\losy °r3|’ S ceoun ?:)openg { © de%Zgl[ oThe
Welspun Mercantie Limited % 050|  Source: The financial information has been extracted / calculated from the audited financial Regulation 18(4) of the SEBI (SAST) Regulations. In the event of such her‘g"l d‘ e ta“g”*". ECE“”“.?S S?}P“'“’TV g“'te t(. X d)'f e
nts of the Target Company for the years ended on March 31, 2009, 2010 and 2011 as audited P . - PO snharenolaers tenaering cquity ares In dematerializea torm
B.K.Goenka (HUF) 2 0.50 by statutory auditors of the Target Company. The financial information of the Target Company for year revision, the Acquirer shall (') make CorreS_pondlng increases to the should ensure credit of Equity Shares in the favour of the Special
B.K Goenka Family Trust 25 0.50 ended on March 31, 2012 has been extracted / calculated from the unaucdited financial information of escrow amounts, as more particularly set out in Paragraph 5 of this DPS, Depository Account during the tendering period of this Offer. Form of

Total 5000 100.00 the Target Company for the year ended on March 31, 2012 and has been subjected to a limited review (ii) make a public announcement in the same newspapers in which this p ry X 9 L 9p . s
: by the statutory auditors as confirmedin its report dated May 7, 2012. DPS has been published and (i) simultaneously with the issue of such acceptance, in respect of dematerialized Equity Shares not credited to
1.1.4  Mrs. Dipali Goenka, promoter of the Acquirer and holding 88.0% of the the Special Depository Account on or before end of business hours on

announcement, inform SEBI, the Stock Exchanges and the Target

total voting share capital of the Acquirer, is the personin control ofthe 1.3 Details of the Offer: C ; . ' L date of closure of the tendering period of this Offer is liable to be
. ; . - ' ompany atits registered office of such revision. . ) ; X h
Acqulrgr. . . Lo 131 This Offer is for acqulsmon of up to 14’,50’000 (l:ourteen Lakh F,'ﬁy 4.7 Inthe event that the number of Equity Shares validly tendered by the Public rejected. D?talls of the Special Depository Account are set outin the
115 Mrs. Dipali Goenka, the person in control of the Acquirer, is the Thousand Only) Equity Shares, representing 13.84% of the total voting Shareholders, under the Offeris more than the Offer Size, the Equity Shares table below:
managing director of the Target Company, with a remuneration of share capital (“Offer Size”) as of the 10th working day from the date of received fromythe Public Shareholders shall be accepted’on aproportionate Depository Participant (DP) Name Ventura Securities Limited
Rs.48 lakh p.a. and Mr. Devendra Patil, director of the Acquirer, is the closure of the tendering period of this Offer. basis, in consultation with the Manager. DPID_ ] IN303116
company secretary of the Target Company. 132 This Offer is being made to all the Public Shareholders, in terms of ' ‘ Beneficiary Account Number / Client ID SI%V\?FBL CEN OFEER ESCROW DEVAT
116 Thekeyfinancial detailsofthe Acquirer 6,8 SAGSE e excep RS Regulation 7(6)ofthe SEBI (SAST) Regulations. 5 FINANCIALARRANGEMENTS Acoount Name ACCouNT T OFFERESCRO
Financial Vear | Financial Year | Financial Year 1.3.3  The Offeris being made at a price of Rs.42 per fully paid-up equity share 5 4 e total financial resources required for this Offer, assuming full | 1SIN INE390KO1016 _
ending March 31,| ending March 31, ending March 31, of the Target Company (“Offer Price”), payable in cash, in accordance : : Depository National Securities Depository Limited
Particulars I010 o 2012 with provisions of Regulation 9(1)(@) of SEBI (SAST) Regulations acceptance of this Offer, would be Rs. 6,09,00,000 (Rupees Six Crore Wiode of Tnstrucion Oft Market
Standal Standal Standal 134 A : he d f hg PA th Iy paid o h' Nine Lakh Only) i.e. consideration payable for acquisition of 14,50,000 Shareholders having their beneficiary account with Central Deposito
et At et N Stcin tde o tr‘t'(ta)l » e(? aredno pa'ltrty';‘aI 'u? equltystareS, oy Equity Shares at an Offer Price of Rs. 42 (Rupees Forty Two Only) per Services (India) Lin?ited (“CcDSL") hz?(/e to use inter-depositor Zelivery
"I\'lotta: Reven/u'(\e‘ . ?ggz 122.2706 1322 outstanding convertible securities, depository receipts, warrants or any fully paid-up equity share of the Target Company (‘Offer s (I he . | pository ry
E:S r;;f;m:e(r ;1 al’g)SS) a3 (ﬁ 3-91; i other instruments, issued by the Target Company, convertible into Equity Consideration’). |nstrqctlon sllplfor the purpose of crediting their Equity Shares in favour of the
Net worth / Shareholders’ Funds 810.26 808.06 812.28 135 ?_E,ar%sﬁ is not conditional - level of " by th 5.2 The Acquirer has made firm financial arrangements and has adequate Saegﬁla[r):ng?;yrﬁ:cogggv'(?)Ndséah'loa d the LOF from the SEBI website
Source: The financialinformation has been extracted/ calculated from the audited financial statements IS DITer is not conditional on any minimum level of acceptance by tne resources to meet the financial requirements of this Offer. The Offer will ™ bi.govi Y b) obtai fLOF by writing to the Registrar t
of the Acquirer for the years ended on March 31, 2010, 2011 and 2012 as audited by statutory auditor PubhpSharEhOIdersf' ) ) be financed through internal resources and/or through fresh issue of (www.sebi.gov.in) or (b) ol am??(’pyo y writing 1o the Registrar 1o
: g 9 P
ofthe Acquirer. o _ 136 Thls|snlotacompetlngofferlntermsofReguIatlon200ftheSEBI(SAST) share capital of the Acquirer. the Offer or Manager sup?rsgrlptlng thg envelope WELSPUN.GLOBAL
1.1.7  The PAC, Welspun Mergantlle L|m|ted,lwas |ncorporated on June_19, Regulatlons. . . . 53 Inaccordance with Regulation 17(1) of the SEBI (SAST) Regulations, the BRAND$ - Open O_ffer with (1) sultablg dopumentary ewd_ence_ of
1989 under the Compgnles Act, 1956 with the Reglstr.arlof Companies, 1.3.7 The Acquirer and the PAC have not acquired any Equity Shares in the Acquirer has opened an escrow account (‘Escrow Account’) in the form owner;hlp _of the Equity Shares and (2) their fpllo number, DP identity -
Maharashtra (Mumbai), as Welspun Estates Private Limited. The name preceding fifty-two (52) weeks, prior to the date of the PA, in terms of first of fixed deposit of Rs.1,60,00,000- (Rupees One Crore Sixty Lakh Cllelntldent!ty,_current addressand conFactdetalIs.
was changed to Welspun Mercantile Private Limited with effect from April proviso of Regulation 6(1) of SEBI (SAST) Regulations. Only), being more than 25% ‘of the Offer Consideration. with Yes Bank 8.5 Noindemnity is needed from the unregistered shareholder.
1, 1999 and subsequently changed _to Wc_alspun Mercantile Limited on 1.3.8  Withregard to the statutory / regulatory and other approvals, please refer Limitéd a banking corporation incorporated under the Ia’ws of India and ) ) . ) )
March 25, 2003. The corporate identity number of the PAC is to paragraph 6 of this DPS. In terms of Regulation 23 of the SEBI (SAST) having its registered office and one of its branch offices at Nehru Centre 9 The detailed procedure for tendering Equity Shares in the Offer will
U70100GJ1989PLC056345. Its registered office is located at Welspun Regulations, the Offer shall not be withdrawn except in the circumstances 9th Floor, Discovery of India BIdg., Dr. Annie Besant Road, Worli Mumba} be available in the LOF.
City, Village Versamedi, Taluka Anjar, Gujarat - 370 110, India, Tel No: mentioned in the Regulation 23. In the event the statutory / regulatory 400 0181(“Escrow Agent’) Thé YMa.nager has been duIS/ auth}Jrized to
+91-2836—§62222. _ _ o N approvals,_lf any, are refuse_d, this Offer shall haye to be wﬂhd_rayvn. Inthe realize the value of the aforesaid Escrow Account in terms of the SEBI 10 OTHERINlFORMATION o B
1.1.8 The PAC is engaged in the business of trading in commodities and event of withdrawal, a public announcement will be made within two (2) (SAST)Regulations 10.1 The Acquirer, the PAC, and its directors hereof, severally and jointly accept the
investmentin s_ecurltles. . . working daysofsuchwnhdrawal |nthe same newspapersin which this DPS 5.4 In case of any upward revision in the Offer Price or the Offer Size, the respo.nS|b|I|ty for the information cgntalned in thg PA and tlhIS DES. IThe
1.1.9  The shareholding pattern ofthe PAC, as on date, is as under: has been published and such public announcement will also be sent to value of the escrow amount shall be computed on the revised Acquirer and the PAC are responsible for the fulfillment of its obligations
Category No. of Shares | % Holding gEBl' the Stock Exchanges and the registered ofice of the Target consideration calculated at such revised Offer Price or Offer Size andany 0 2L‘Il'laie,&tctwuisrgﬁla(nSdAtiZ)F?Ae(?lﬂ:g:r?:ke that thev wil not acauire anv Eai
Promoter and Promoter Group 139 The Eaquty Shares, o be acquied nthe Offerby the Acquirerand ot addiional amounts requied wil be funded via cash in the Escrow  10-20% LERIE SIOC TE R R T RE B BEHYe ey By
Dipali Goenka 8,000 49.86 ~ PA?; ql.Jllltyb afr(-Tls, 0 zacqwre dlnf e fer ¥ I el' cqwrerr]an or 3 Account by the Acquirer prior to effecting such revision, in terms of 103ThaAS ng edth ‘:’ACf’rth 3 rti h teth € i It .
Vanshika Goenlka under guardan Dipal Goera 2075 o O will be fully paid up and free from all liens, charges an Regulation 17(2) of the SEBI (SAST) Regulations. -3The Acquirer and the PAC further undertake that they will not acquire any
. ’ encumbrances and together with the rights attached thereto, including all Mr. Rai K Jain. Ch dA dth ditor of th Equity Shares for a period of six (6) months after completion of the Offer
Radhika Goenka 4019 2505 rights to dividend, bonus and rights declared thereafter. 55 Mr. RajKumar Jain, Chartered Accountant and the statutory auditor of the except pursuant to another voluntary open offer.
B.K Goenka (HUF) 2] 00T| 1310 The Equiy Sharcsarelistedon the BSE and e NSE. Inferms of Acquirer, having Membership No. 035669 and ofice at 1B/1, Nalanda, -y 4, ant to Regulation 12 ofthe SEBI (SAST) Reguiations, the Acquirer and
BK Goenka Family Trust 2 0.01 - EEquily Shares are isiea on the and (e NSE. In lerms of Liause Evershine Nagar, Malad (West), Mumbai - 400 064, vide certificate 4 rursuant lo Reguiaton 12 otthe ..( ; ) eguiatons, the Acquirer a
ittt 40Aof the Listing Agreement with BSE and NSE read with Rule 19A(1) of - the PAChave appointed Prime Securities Limited as Manager to the Offer.
Krishiraj Trading Limited ! 0.1 the Securities Contracts (Regulations) Rules, 1957, the Target G number RKJKTLINWICERT/21/12-13 dated July 12, 2012 has certfied 4 1.0 pcoier andihe PAC have appointed Mis. Link Inime India Private Limited
Welspun Fintrade Private Limited, nominee of the Acquirer 1 0.01 o egur(ljlttes o tra_csg Iegutgé%/n p bllj' es,h h Id('e a][gell tpmpany that the Acquirer has made firm financial arrangements and adequate ™ ‘o 'qst ar to the Offer, ha 'npp(‘)ts office at C-13, Pannalal Silk Mill
Total 16,044 10000 IS reigwre obm9m ?llﬂ atleas ¢ (?)f?u 'C.ﬁ are; o 'nﬁ o ;ﬁ ng otr)lra financial resources are available with the Acquirer to enable it to fulfill its Com %' er LBS Mar é’han\él g(\INest)I M mbat 4’00 078 Tel ,\"0.+9'1
__ : j . continuous basis. The present Offer will not result in the public obligations under this Offer. pound, ..g, up (West), Mumbai - ,Tel. No: +91-
1.1.10 Mrs. Dipali Goenka, promoter and director of the PAC and holding shareholding of the Target Company falling below the minimum level 22-25967878, Email: wgbl.offer@linkintime.co.in, SEBI Registration No.:

1.1.11

1.1.12

1.1.13

49.86% of the total voting share capital of the PAC, is the person in
control of the PAC.
Mrs. Dipali Goenka, the person in control of the PAC, is the managing
director of the Target Company, with a remuneration of Rs.48 lakh p.a.
and Mr. Rajesh Mandawewala, director of the PAC, is non-executive
director of the Target Company and is entitied to a commission not
exceeding 1% p.a. of the net profit of the Target Company, as determined
pursuant to section 349 & 350 of the Companies Act, 1956.
Both the Acquirer and the PAC belong to Welspun group and are
controlled by the same person, Mrs. Dipali Goenka.
The key financial details of the PAC are as under:

(Amount in Rs. Crore except EPS]

Source: The financial information has been extracted / calcuiated from the audited financial statements
ofthe PAC for the years ended on March 31, 2010, 2011 and 2012 as audlited by statutory auditor of the

PAC
1.1.14

The equity shares of the Acquirer and the PAC are not listed on any

1.3.11

required as per the Listing Agreement.

The Acquirer and the PAC currently hold 23,74,425 Equity Shares
representing 22.67% of the total voting share capital of the Target
Company and form part of the promoter group of the Target Company.
The Promoters, including the Acquirer and the PAC, are already in control
of the Target Company and the proposed acquisition, pursuant to the
Offer, is for the purpose of consolidating its shareholding in the Target
Company. Since the Promoters are already in control of the Target
Company, the provisions of Regulation 25(2) of the SEBI (SAST)
Regulations are not applicable to the Promoters. However, the proposed
consolidation of the Promoters shareholding, pursuant to the acquisition
of shares under the Offer, by the Acquirer and the PAC, is not with an

Regulations 6(1) of the SEBI (SAST) Regulations.

2.2 The Offer Price is payable in cash, in accordance with the provisions of
Regulation 9(1)(a) of the SEBI (SAST) Regulations.

2.3 TheAcquirer and the PAC belong to the Promoters category of the Target

5.6 Based on the above, the Manager is satisfied that firm arrangements
have been put in place by the Acquirer to fulfill the Acquirer's obligations
through verifiable means, in relation to this Offer, in accordance with the

SEBI (SAST) Regulations.

6 STATUTORYAND OTHERAPPROVALS

Public Shareholders who are either Non-Resident Indians ("NRIs") or
Overseas Corporate Bodies ("OCBs") and wish to tender their Equity
Shares in this Offer, shall be required to submit all the applicable
approvals (specific and general), if any, from the Reserve Bank of India
("RBI") that they have obtained at the time of their acquisition of the Equity
Shares. In the event such approvals from the RBI are not submitted, the

—— —— ——— ) ) : . Acquirer and/for the PAC reserve the sole right to reject the Equity Shares
F I Y F I Y Fi N
) ené?ﬁ{; cl\'naarcﬁasrt en(liri'ﬁg ?\ﬁaarcﬁasrt eng}raugcl\;ercﬁasrL |nt§nt to dispose offany material assas of he Target Company during the tendered by such shareholders in the Offer. This Offer is subject to receipt
Particulars 2010 2011 2012 period of two (2) years after the Offer whether by way of sale, lease, of the requisite RBI approvals, if any, for acquisition of Equity Shares by
tandal tandal dal encumbrance or otherwise except to the extent that may be required (i) in ) ! f

Audited Audited Audited the ordinary course of business and/or (ii) in accordance with applicable law. the Acquirer and or the PAC from NRIs and OCBs.
Total Revenue 7.07 3.39 6.48 y PP " 6.2 Tothe bestof the knowledge and belief of the Acquirer and/or the PAC, as
Net Income/(Net Loss) 212 3.36 238 on the date of this DPS, there are no other statutory approvals required to
EPS (Rs. per share) 1,324 2,09 1,482 g 1 .?:Cgf?R%UN DTO dTHbE %FTR . dihe PACisi q ith implement the Offer other than those mentioned above. If any other
Net worth / Shareholders’ Funds 102.79 106.15 154.73 : IS Ulter, being made by the Acquirer and the 1S In accoraance wi statutory approvals are required or become applicable prior to completion

of the Offer, the Offer would also be subject to the receipt of such other
statutory approvals.

The Acquirer and/or the PAC, in terms of Regulation 23 of SEBI (SAST)
Regulations, will have a right not to proceed with the Offer in the event

6.3

INR000004058, Contact Person: Mr. Pravin Kasare.

10.6 The Acquirer and the PAC have also made an open offer to acquire up to
2,33,35,525 (Two Crore Thirty Three Lakh Thirty Five Thousand Five
Hundred Twenty Five) fully paid-up equity shares of WIL, representing
26% of the expanded share capital of WIL, at a price of Rs. 54 (Rupees
Fifty Four Only) per fully paid-up equity share.

10.7 Shareholders are also requested to read the opinion of independent directors of
the Target Company before tendering their Equity Shares in the Offer.

10.8This DPS and the PA would also be available on SEBI website
(www.sebi.gov.in).

Issued by Manager to the Offer

Prime Securities Limited

Ashford Centre, 7th Floor, Shankarrao Naram Marg,

Opp. Peninsula Corporate Park, Lower Parel, Mumbai-400 013
Tel:+91-22-24981515 E-mail: wgbl_openoffer@primesec.com;

Company within the meaning of Regulation 2(1)(s) and Regulation 2(1)(t)
of SEBI (SAST) Regulations. As on the date preceding the date of this
DPS, the Promoters hold 64,01,689 Equity Shares representing 61.11%
of the total voting share capital of the Target Company. Of the total
Promoters shareholding, 11,852 Equity Shares, representing 0.11% of
the total voting share capital of the Target Company, are held by Welspun
Fintrade Private Limited as trustee, for fractional shareholding arising
from the issue of shares pursuant to the scheme of arrangement in the
nature of demerger in May 2009. As on the date preceding the date of this
DPS, the Acquirer and the PAC, together hold 23,74,425 Equity Shares

Contact Person: Mr. Apurva Doshi/ Mr. Sumit Suri
SEBI Registration Number: INM000000750

stock exchange in India or abroad.

1.1.15 The Acquirer, the PAC and its directors hereof, are not prohibited, as
on date, by SEBI from dealing in securities, in terms of directions
issued under Section 11B or any other Regulations made under the
SEBIAct, 1992 and subsequent amendments thereto.

SEBIhad passed an Exparte adinterim Order dated December 2,2010
u/s 11B, 11D and 11(4)(b) of the SEBI Act, 1992 against a market
participant, his associates and other entities (including Welspun group
promoter entities) in various scrips alleging manipulative and unfair

statutory approvals, if any, are refused. In the event of such withdrawal, a
public announcement will be made within 2 working days of such
withdrawal in the same newspapers in which this DPS has appeared.

In case of delay / non-receipt of any approval, SEBI may, if satisfied that
non receipt of the requisite approvals was not attributable to any willful
default, failure or neglect on the part of the Acquirer and/or the PAC to
diligently pursue such approval, grant extension of time for the purpose,
subject to the Acquirer agreeing to pay interest to the shareholders as
directed by SEBI, in terms of Regulation 18(11) of the SEBI (SAST)

6.4 On behalf of Krishiraj Trading Limited and Welspun Mercantile Limited

Sd/-
Authorised Signatories

Place: Mumbai
Date: July 19, 2012




